
~ PlUMlD J4INISTER (SHRI-
IlATl INDIRA GANDHI): (a) Yes, 
Sir. The news item appeared in the 
British Journal 'New Scientist' in its 
Jasues dated 7th Feb., 1980 and 21st 
Feb.,. 1980. 

(b) Under the provisions of the in-
ternational Maritime Dangerous Goods 
Code, and le&lslations in the country 
such 8G Indian Ports Act and the 
Merchant Shipping Act, the Port 
Authorities are empowered to prevent 
shipment ot toxic wastes into the coun-
try. The Indian Coast Guard authori-
ties can also prevent dumping of 
toxic wastes in our territorial waters 
and coastal areas. In view of the 
news report, the concerned agencies 
are being cautioned too be vigilant in 
this respect. 

Import of Paper 

1792. SHRI SHIV KUMAR sINGH 
THAKUR: Will the Minister of IN-
DUSTRy be pleased to I3tate: 

(a) whether Government are con-
sidering to import paper from vari-
ous countries during the years 1980-
81 and 1981-82; 

(b) if so, the estimated cost and 
varieties of the paper to be imported 
and names of the countries from 
where it is being imported; and 

(c) the steps proposed to be taken 
to save indigenous industries against 
the adverse effects thereon as a result 
of import of paper? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b) Yes. Sir. The imports would be 
01 varieties required by printers, pub-
lishers and the general public. The 
ex1ent Of imports would be determin-
ed after taking into account domestic 
availability and price trends. Imporf8 
would be contracted for On the basis 
of the most competitive offers receiv-
ed, and the cost and source of imports 
ean be known only after finaliaation 
.1 8\lCh contracta. 

(0) Import of paper is bein, plan-
ned with a view to meet the gap 
between demand and domestic avail-
ability.. There is no likelihood that 
such imports would haVe any adverse 
effect on the indigenous paper indUS-
tcy. 

A1lotmeDt of laDd at cheaper ra-
to IDdutriaJ. units \I.D. QuJarat 

1793. SHRI AMARSINH V. BATH .. 
AWA: Will the Minister Of INDUS-
TRY be pleaaed to state: 

(a) whether Government are aware 
that a number of Industrial units JOt 
allotment of land at a far cheaper 
prices, who otherwise would not have 
got these plots because they did not 
hold any approval from CentrallState 
Government in Gujarat State; and 

(b) if so, the number of such cases 
and reasons for allotment of land? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b) Information is being collect .. 
ed and will be laid on the Table of 
the House. 

setting up _" allied Industries 01 
iNet»a IN.,a" Paper Milla 

1794. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister 01 IN .. 
DUSTRY be pleased to state: 

(a) whether Government have re-
cently approved the setting up of 
allied industries of Nepa Nagar paper 
mills in Madhya Pradesh; 

(b) if so, the details of such indus-
tries; and 

(c) the details of financial assis-
tance to be provided by Government 
of India to such industries? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a> 
and (b) The follOwing schemes for 
setting UIP ancillary industries for the 
National Newaprint and. Paper Mills, 
Nepa Na'gar, haTe been selected. by the 
URder\aldn, in cOllsultation with the 
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DirectOr of Indu,trie.e, Madhya Pra-
desh: 

Name oi t.be Party Item of manufacture 
Paper C >re Enterprises Paper Cores 
Kaychem. Enterprise. .Alum 
A K GU:lta LIm'! 
Saluja Enterpri~ Paper sheeting 

(c) No financial assistance is to be 
provided by the Government of India 
for such industries. 

Licences for setting up Industries in 
Broach District, Gujarat 

1795. SHRI AHMED M. PATEL: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of persons who 
applied for grant of industrial 1L 
cence/registration with D.G.T.D. 
from Broach district of Gujarat 
State; 

(b) the number of persons who 
have been granted licence; 

(c) whether there is any applica-
tion pending with Government; and 

(d) if so, the reasonc; therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
During the p~riod from 1st January, 
1979 10 2flth February, 1980, 53 In-
dustrial LlcenCe ApplicatlOn3 and 23 
applications fOr registration wlth 
DGTD were received for setting up 
industri~s in Broach District of Guja-
rat State. 

(b) 17 Industrial Licence Applica-
tions and 9 Applications for regi1tra-
tion with the DGTD were approved. 

(c) and (d) 18 Industrial Licence 
appJications and 2 applications for 
registration with DGTD are still pen-
ding. rfhe pending application~ are 
at various stages of consideration. 
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